CENTRAL ADMINISTRATIVE TRIBUNAL,

7 LUCKNOW BENCH
'w. y _LUCIQ{EJS?

: O.A. No. 125/88
g&&j&ndm T e Applicant
'._'.'4 X ‘VS.
uﬁﬁ&m of India &
LS. SntiT s s Respondents.

 Ho'ble Mr. Justice' R.K. Varma,V.C.

(38y Hon'ble Mr. V.K. Seth, a.M.)

alasi mdar assistant Enginaer, Nortrern Railway,

has prajeﬂ for issue of directions to tha

Inspesctor of works, Hardwar since 10-8-76
h _ continuously
>qu @“tmmraw status after working/for more

e B

33 ?é*ﬁéfme.ﬁ the Railway Administration and,

b

o0 qlg not have been removed from service

; : el %e provisions of 'Discipline gnd
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under thz Inspector of works, Dehradun. (??D
3% We have carefully cone throuch the records of oy

l@.nm
the case and heard the arguments of hkefcaunsel for

the parties.

. It is noticed that the applicant has filed a
photocopy of his casual labour card N0.133195 (Annexure I)
with this application. The entries in thié cari start
from 3/9/77 and end on 6/5/80. There is also a
remark to the e ffect that the entries from 9-11-79
t0 6-5-80 tave besn verified from office recards arng

as

signed by some foicertflowﬁw . Thes2 entries are

reproduced below :-

"Period.of employment

*From TO Days
SENT 79 B XTT 7D N e are (30)
9-XII-79 J=tdiyg gy e (30)
8-~-1-80 6-2-80 cecann (30)
=280 7-3-80 By L (30)
8-3-80 6—'4—80 L T T (29)
7-4-80 6-5-80 B Eoe (30)

“Verified period from 9-XI-79 to 6-5-80

fram record availansle in office."

Sd /-
' 25/8/20

C.I.@.W.H.W.
These entries clearly show that ths applicant has worked
for more than 120 days continuously during tha above said
periocd. We are, therefore, of the view that the ends of
justice would be met Dy issue of directions to the
respondants as follows and we order accordingly :-
1) The respondents will verify the above
entries from the records maintained in
their office and to enable tha same, if
required, the applicant will also
produce the Cagual Lavbour Carsd beifore
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respondents. In case the respondents are
satisfied about the genuinenass of the

r i entries in the Casual Labour Card of tha
; }, f_,‘J applicant, the respondents will grant him

oy : imm -
,.‘ & s wmparary status from the date his ﬁu:ffcff e

i
b

"; hgs been granted the said status.

L J&hay will also take back the applicant on

g’&ﬂﬁy. However, the applicant will not be

| date of his re-engagement on
mé br;neiplg of *no work, no pay":

VICE CHAIRMAN
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